IN THE CENTRAL ADMINISTRATIVE
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an appeal and it appaar& that thaaaﬁﬁ@a; m&g{&%g”
d » t*._. *u‘tﬁ.

3 but the appellate order uaa-ﬁﬁtrﬁﬁﬂﬁﬁﬁiﬁi.;x
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o : that his appeal has been dlBMISSEd ulth thacresqgﬂ;;;_ffp
, | the applicant could not get the raasﬂns for tha;j;p*J
The applicant started his service career as Chec Eamui ;; e

Harness & Saddle-ry Factury,KahpUr on 10.3.62.

promoted to thepost of Godouwn Keeper and-uas 1 @signaﬁ od

: fq.,
as Assistant Stor§ Keeper. In the year 1971 durlng b'atﬁu'
; SR
period when the applicant was on leave the Godown wES '@”ﬁ
operated by seperal persons and when he came back on d Fh,{‘

his table in the W
as per his allegation he found/ Godown lislocated so he :.-

started checking and gave joint application DF infarmatgﬁg{
with Charghman Incharga ‘to the Nanager(fralnlng) The :L}l'
Board of inquiry was set up: and thareaf’ter a memo ;ff
chargesheet was given to the applicant containing certu
charges in this behalf, Sometimes thereafter the said
chargesheet ‘yas abruptly dropped without aasignlngnqqﬁ%‘
reason and subsequently another chargesheet was given
tothe applicant contzining the same charges, 0On the
said charges an incuiry took place and tﬁa Inqguiry

Officer submitted his report to the disciplimry

authority exoncrating | the applicant from chargas;
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tuﬂ atagua with ﬂf‘f’«EEt anm& -'-9 . | (Q L;Jun; cummulative

effect for misconduct and attump%hd ajs of Gover na

property, The applicant filed an appﬁgﬁvﬁfﬂﬁhiL the

to the applicant vitiated the entire 1nqu1ry. Thasa
are the mattem which yare to engaged the attention ﬂf'
the appellate authority first, But here in thiSMGaﬁ-&
the appellate suthority ulthnut giving any persunsl |
hearing to the nppllcant dlSpUSEd of the EppEEl and :
preferred not to communicate the appellate order tn
the applicant and the only communication uhich was

given to the 8pplicant was that his appeal has been

to hear the appiicant personally, The grievances raisad
by the applicant can s8till be looked into by the
appellate authority, Accordingly the appellate order

disposey of the appeal after giving a personal hearlng

tothe applicant and the appallat?QShall take into

L

corsideration all the Pkeas raised by the applicant and |
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